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% | 21.9.07 The counsel for the applicant -
R submitted that rejoinder is being filed to
day. Let it be placed on record. Since the
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for the parties pray that the case may listed
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for the Applicant and Mrs Bharati
Devi, learned Counsel for the
Railways are present. In~this case
written statement has already been e,
filed and Counsel for the parties do
agree to set the matter for, final
hearing on 29.11.2007. '

- - Call this matter on 29.11.2007. -«

for hearing. Rejoinder, if any, may be

ﬁled_ in the meant?me. '

(Khusiram) (M. Mohankty)
- Member " Vice-Chairman

R
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This is a Division Bench matter. The

case is cdjourned and listed on 10.12.2007
as prayed by Mr/H.K.Das, learned counsel

for the Applicant.

/bb/

10.12.2007

/ob/

(Khushiram) .
Member (A}

On the request made on behalf of
learned counsel for the Respondents, call

" this matter on 11.12.2007.

123

{Gautam Ray) {M.R.Mchanty)
Member (A) Vice-Chairman
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' | 11.12.2007 Heard Mr HXK. Das, learned Counsel
for the Applicant and Mrs Bharati Devi,
learned Counsel for the
Respondents/Railways and perused the
materials on record.

For the reasons recorded separately,
the O.A, stands disposed of.

N A

{ G. Ray) { M. R. Mohanty )
Member {A) Vice-Chairman
nkm



CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATYI BENCH

Original Application No.65 of 2007

DATE OF DECISION:11.12.2007

Shri Ambika Prasad Sarma - - APPLICANT(S)
Mr D.K. Sarmah, Mr P.C. Boro, RDVOCATE(S) FOR THE
Ms B. Devi and Mr H.K. Das. APPLICANT(S)
- Yersus - |

Union of India & Ors. . RESPONDENT (5}
Mrs B. Devi, Railway Standing Counsel ADVOCATE(S) FOR THE

‘ ' RESPONDENT(S)
CORAM:

The Hon'ble Mr. M.R, Mohanty, Vice-Chairman

The Hon'ble Shri 6. Ray, Administrative Member

1. Whether reporters of local newspapers Yest(
may be allowed to see the Judgment ? /
2. Whether to be referred to the Reporter or not? Yes{ha~

3. Whether to be forwarded for including in the Digest ,
Being compiled at Jodhpur Bench and other Benches? Yes/MNg

4.  Whether their Lordships wish fo see the fair copy >
of the Judgment ? Yes/No
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CENTRAL ADMINISTRA' [IVE TRIBUNAL
GUWAHATI BENCH

Original Application No.65 of 2007
Date of Order: This the 11" day of December 2007

The Hon’ble Shri M.R. Mohanty, Vice-Chairman
The Hon’ble Shri G. Ray, Administrative Member

Shri Ambika Prasad Sarma,
5/o Late Madhab Chandra Sarma,
At present working as Chief Personnel Inspector,

Guwahati, under A.P.0O. Guwahati,
N.F. Railway. weApplicant

By Advocates Mr D.K. Sarmah, Mr P.C. Boro,
Ms B. Devi and Mr H.K. Das.

- Versus -

1.  The Union of India, represented by the
General Manager, N.F. Railway,
Maligaon, Guwahati-11.

2. The Chief Personnel Officer,
N.F. Railway, Maligaon, Guwahati.

3.  The Additional Divisional Railway Manager
-~ N.F. Railway, Lumding. .

4. The Divisional Personnel Officer,
N.F. Railway, Lumding Division, Lumdmg

5.  The Assistant Personnel Officer,
N.F. Railway, Guwahati, :
Panbazar, Guwahati. vereen..Respondents

By Advocate Mrs B. Devi, Railway Standing Counsel.
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0.8.No.65/2007
O R DER (ORAL)

Date: 11.12.2007
ML.R. MOHANTY (VICE-CHAIRMAN)

Heasd Mr H.K. Das, learned Counsel appearing for the
Apphcant and Mrs B. Devi, learned Counsel appearing for the

Respondents/Railways and perused the matterials placed on record.

2. The Apphrant a Chief Personnel Incpermr of N.F.
Railways, faced a Departmenta} Proceeding and, ultimately, visited
with a punishment order vide Annexure-E dated 31.07.2006. Relevant
portion of the said penal order dated' 31.07.20086 reads as under:

“It is the duty of the Personnel Inspector to visit the
stations in his section as frequently as possible. His job is
not over by just filling up of settlement papers of the staff
who are retiring. Had he visited the stations regularly, he
would have pointed out the various lapses to his
Contralling Officer (P).

His written defence is not at all sufficient to éounter
the charge that he is not visiting AGT station regularly.
Had he visited the station regularly, be would have
straightway given the dates on which he had mmted the
station.

Therefore, for violating Rule 3.1 (i) (i) and (iii) of
the Railway Service (Conduct) Rule, 1966, his increment is
withheld for one year (NC).”

3. The Applicant challenged the abovesaid punishment order
in an appeal, which was disposed of under Annexure-H dated
31.10.2006. The text of the Appellate Order as communicated under
Annexure-H dated 31 .07.2006.reads as under:

“Order of the Appellate Authority

I have read the charge, the representation, the NIP and
the appeal. I am not satisfied with the list of retired staff
as proof of being visited the stations. The emplayee has
not indicated when he has ws:i“ed the slatmn, either in his’
representation or his appeal.
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The penalty is however reduced to stoppage of increment
without cumulative effect for 6(six) months.”

4. The present Original Application, filed under Section 19 of

the Administrative Tribunals Act, 1985, is, virtually, directed against

the abovesaid Appellate Order dated 31.1 0.2006.

5. In this case written statement has been filed by the
Respondents/Railways and a Rejoinder has also been filed by the

Applicant.

6. Part V of the Railway Servants (Discipline and ‘Appeal)

Rules, 1968, deals with the right to prefer Appesls etc. in Disciplinary

Proceedings. Rule 22 thereof postulates as to what should bhe

considered by the Appellate Authority. Relevant portion of Rule 22(2)
reads as under:

“24. Consideration of appeal-

(..1.) LA AR LA R EE LER LR R R Y TN R ey

(2) In the case of an appeal against an order
imposing any of the penalties specified in Rule 6 or
enhancing any penalty imposed under the said rule, the
appellate authority shall consider-

{(a) whether the procedure laid down in these rules
has been complied with, end if not, whether such non-
compliance has resulted in the violation of any provisions
of the Constitution of Indja or in the failure of justice;

{b) whether the findings of the disciplinary authority
are warranted by the evidence on record; and

{c) whether the penalty or the enhanced penalty
imposed is adequate, inadequate or severe; and pass
orders-

(i) confirming, enhancing, reducing or setting aside
the penalty; or '



nkm

{(ii) remitting the case to the authority which
imposed or enhanced the penalty or to any other authority
with such directions as it may deem fit in the
circumstances of the case:

It appears, ‘cm a plain reading of Annexure-H dated
31.10.2006, that the Appellate Authority .did not examine all aspects
of matter as required under Rule 22(2). of the aforesaid Rules of 1968,
It is a cryptic one; as the Appellate Authority did not examine as to
whether appropriate procedure were followed in the enquiry and in
the disciplinary proceedings and as to whether the evidences were

properly assessed in the departmental enquiry.

7. In the aforesaid premises, having heard the learned

counsel for the parties, this matter is remitted back to the Appellate
Authority for giving a fresh consideration in the matter. While
remitting back the matter to the Appellate Authority we grant liberty
to the Applicant to raise such further points/grounds before the
Appeliate Authority; which should alsa receive due consideration by
the Appellate Authority; if such additional grounds are taken by the
end of December 2007. The Appellate Authority is to pass necessary
reasoned/speaking orders on the appeal (and on the addiﬁonai'
grounds) of the Agipiican!: by end of March 2008. With these
observations and direction, this Original Application stands disposed

of; by remitting back the matter to the Appellate Authority.

=

nfiz]ox-
( G. RAY) (M. R. MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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BEF{IRE THE CENTRAL ADMIMNISTRATIVE TRIBUNAL

GUWAMHATI BENCH.

\ T
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Ambike Prasad Sarma. snaxsas- Applicant.

AND

Union of Indiaz & ors. casxxanes Respondents.
BYNOPSIS

The grievance projected by the present applicant in the
instant 0A& is against the impugned order of the Disciplinary
authority which was fully/partly upheld by the Appellate

Suthority holding the applicant to be Quilty oaf the charges.

Though the aforesaid impugned arder stated “to have been
issued following the provisions of the rules holding the
field and after holding depaftmental engquiries but in
reality no  enguinry was held and  the authority concerned
without following the prescribed procedure closed the
proceeding violating the settled proposition of Audi—-alterem
partem. The applicant ventilated his grievance by exhausting
departmental remedies but same yielded no result in

positive. Hence this 0OA.
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Sri Ambika, Prasad Sarma | _
... Applicant
AND
Union of India & Others

...Respondents
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL o
GUWAHATI BENCH

( An application under Section 19 of the Central administrative Tribunal Act, 1985)

4

Q.A. NO. é’b 07

BETWEEN

Sri Ambika Prasad Sarma, Son of- Late Madhab
Chandra Sarma, at present working as Chief Personal
Inspector,Guwahati, under AP.O., Guwahati, N.F.

Railway.

...Applicant

. The Union of India represented by the General

Manager, N.F. Railway, Maligaon, Guwahati-11.

. The Chief Personal Officer, N.F. Railway, |

Maligaon, Guwahati- 11.

. The Additional Divisional Railway Manager,

N.F. Railway, Lamding.

. The Divisional Persomnel Officer, N.F. Railway,

Lamding Division, Lamding.

. Assistant Personnel Officer, N.F. Railway,

Guwahati Panbazar, Guwahati-1.

..-Respondents.
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PARTICULARS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION
IS MADE :-

This application is directed against the Order dated 31.07.06 passed by the
Respondent No. 4 (Disciplinary Authority) imposing min;)r penalty of withholding
increment for a period of 1 year and against the Order dated 31.10.06 passed by the
Respondent No. 3 { Appellate Authority ) by which the penalt;( of stoppage of increment

without cumulative effect has been reduced for 6 monthsr _

2. LIMITATION :-

The applicant declares that the instant application has been filed within the limitation
period prescribed under Section 21 of the Central Administration Tribunal Act, 1985.

3. JURISDACTION :- . -

The applicant further declares that the subject matter of the case is within the
jurisdiction of the Central Administrative Tribunal.

4. FACTS OF THE CASE  :-

4.1 That the applicant is a citizen of India and as such she is entitled to all the
rights, privileges and protections as guaranteed by the constitution of India and laws frame

thereunder.

4.2 That the applicant has been entered in Railway Service way back in the year
26.05.72 as Junior Clerk, and he has completed 34 years of blemish free Services in .
different posts. More particularly, the petitioner served as an Inspector sincerely with the
utmost satisfaction of all concerned in the welfare Department since last 20 years: During
the aforesai(i period of 34 years, the applicant has nof been communicated with a single
show cause notice nor any employee, retired emplqyee or successor of any pre-mature

death employees has made any complaint against the applicant at any point of time. As

’ such the applicant has been working as a Chief Personnel Inspector without any blemish

 since last 34 years till the statement of allegation vide Memorandum No. Minor- 1/06 (P)

dated 11.07.06 served upon him.



4.3 That the application begs to state that while he has been rendering his duties
and résponsibilities entrusted to him without any blemish and to the satisfaction of all
concerned, must surprisingly and with the pre-determinéd intension, the Assistant
Personal Officer, Guwahati, had visited the Agthori station without informing the
applicant who is the Jurisdictional Welfare Inspeéton The nommal procedure is that the
Jurisdiction Welfare Inspector accompanied the Officer at the time' of inspection of any
place and station. But the Assistant Personal Officer, Guwahati (hereinafter referred to as
AP.O./Ghy) with an intension to blame the applicant visited the Agthori Station on
18.05.06 and in his said visit neither the applicant informed nor asked the applicant to

accompany him.

4.4 That the applicant begs to state that a copy of the Inspection Report dated
22.05.06 has been communicated to the applicant by.the AP.O., Guwahati and on receipt
of the said report, the applicant submitted his Compliance Report immediately on 12.06.06
and also stated that he has been regularly visiting the station but as there was ﬁo grievance

Register maintained by the Deputy Station Superintendent of Agfhori Station, the

applicant did not sigﬁ in the same.

A copy of the Inspection Report dated 22.05.06 and the
Compliance Report dated 12.06.06 are annexed herewith and
. marked as ANNEXURE-A & B respectively.

4.5 That the Applicant begs to state that after the aforesaid development the AP.O,
Guwahati has not commumicated anything regarding visiting of the Agthori Station nor
the said Officer made. any warning to that effect and nothing has been discussed about the
allegation of not visiting the aforesaid Station. The A.P.O, Guwahati has not tried to find
out the genuineness of the matter and forwarded the same to the Higher Authority without

any further reference on receipt of the Compliance Report from the applicant.

4.6. That the applicant begs to state that he shocked and surprised on receipt of the
Memorandum No, Minor- 1/06/P dated 11.07.06 alongwith the statement af allegation
from the Divisional Personal Officer, Lamding, Whereby- the authority proposed to take
action against him under Rule-11 of the Railway Servant’s (Discipline and Appeal) Rules,
1968 and asked to submit the representation against the proposed action. The allegation
against the applicant was that he had not been visiting the Agthori Station regularly
therefore failed to maintain devotion to duty which is unbecmixing of a Railway Servants

reby violating Rule-31 (I) (II) (II) of the Railway Service conduct Rules, 1966. '



A copy of the aforesaid Memorandum dated 11.07.06
alongwith the statement of allegation are annexed herewith

and marked as ANNEXURE- C & C-1 respectively.

4.7 That the applicant on receipt of the said Memorandum along with the statement
of allegation dated 11.07.06, on 21.07.06 submitted his written reply enclosing the letter
dated 19.07.06 of the Station Superintendent before the Divisional Personnel Officer/ L.C.,
Lumding, In the said reply, the applicant denied all the statement of allegations leveled

V against him and stated that he has been visited the Agthori (AGT) Station regularly as per

his tentative program. At the time of his visit he had not found Deputy Station
Superintendent/ Agthori (AGT) , he met on duty Assistant Station Master and other staff
working under the said Station. The grievance register was maintained at the station. But
the present Deputy SS/ AGT stated that he had not found the register at the time of his
joining which aspect of the maiter was duly informed to the APO, Guwahati by the
applicant. The applicant also stated that he has been regularly visited the AGT Station
which is also reflected in the letter dated 19.07.06 submitted by the Deputy S.8./AGT.

A copy of the representation-dated 21.07.06 along with the
letter-dated 19.07.06 are annexed herewith and marked as
ANNEXURE-D & D-1.

4.8 That the applicant begs to state that inspite of the facts and circumstances
narrated in the .aforesaid representation submitted by the applicant, the case of the
applicant has not been considered and he has not been exonerated from the charged
levelled against him. Instead of that the Divisional Persomnel Officer, Lumding
(Disciplinary Anthority) has now communicated that the explanation of the applicant is
not satisfactory and imposed him the penalty of withholding 1 year (NC) increment for
violation of Rule- 3.1 (I) (I} & (W) of the Railway Service Conduct Rules, 1966. The
aforesaid action has been communicated to the applicant vide notice for imposition for

penalties dated 31/07/06 under the seal and signature of the respondent No.4.

A copy of the aforesaid notice dated 31/07/06 is annexed

herewith and marked as Annexure-E.

4.9. That the Applicant begs to state that, as the Disciplinary Authority has not

considered the case of the applicant sympathetically and the explanation submitted by him
has not also been considered at all, the applicant preferred an appeal before the Additional



Divisional Railway Manager, N.F. Railway, Lumding (Appellate Authority) to reconsider
his case by exonerating him from the charge leveled against him. The applicant along with
his aforesaid appeal has also annexed the list of retired staff and the list of other than
normal retirement cases pertaining to the year 2004, 2005 and 2006 which reveals his
frequent visit to the station as the fact remains that without visiting the station, it was not

possible on the part of the applicant to settle the cases of the said staff.

A copy of the appeal dated 18.09.06 and the list of
retired/ONR cases are annexed herewith and marked as

Annexure-F & G series.

4.10. That the applicant beg to state that the Appellate Authority also has not
applied his judicial mind towards consideration of the case of the applicant and has passed
the order by which the Appellate Authority instead of exonerating the applicant from the.
charges leveled against him, has reduced the penalty to stoppage of increment without

" cumulative effect for 6 months instead of 1 year. The aforesaid order of the Appellate
Authority has been communicated by the Respondent No.4 vide letter under Memo No.
Minor-1/06(P) dated 31.10.06.

A copy of the aforesaid letter dated 31/10/06 is annexed

herewith and marked as Annexure-H.

4.11. That the applicant begs to state that both the Disciplinary and Appellate
Authority failed to consider the case of the applicant on the basis of the materials available
before them. Hence this applicant seeking an appropriate direction from this Hon’ble

Tribunal.

4.12. That the applicant begs to state that the respondents have acted without any
jurisdiction and have acted beyond jurisdiction. Apart from that the respondents have
failed to provide the reasonable opportunity of hearing to the applicant in every stage of
the proceeding and the procedure for recording the evidence and records have not be
followed. The findings arrived at by the /O was punverse and without any materials. It is
under this fact situation of the case the findings arrived at by the I/O as well as the

impugned orders are not at all sustainable and liable to be set aside.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

=



S.1. For that the action on the part of the Respondents for not considering the
case of the applicant to exonerate him from the charges levelled against him is per-se
illegal, arbitrary, discriminatory and violation of the principle of Natural Justice and
Administrative Fair play.

5.2. For that the inspection of the Agthori station on 18.05.06 by the APO/GHY
in absence of the applicant even without informing and asking him to accompany as being
the jurisdiction Welfare Inspector is itself proved the malafide intention of the said officer
for which direction need be issued directing the respondents to exonerate from the charges

levelled against him considering his 34 years blemish free and sincere services.

5.3. For that the authority ought to have considered the case of the applicant as
there was no single allegation/complaint against the applicant during his last 34 years of

services. More particularly when he rendered 20 years of services as welfare Inspector.

5.4. For that the Disciplinary Authority as well as the Appellate Authority failed
to appreciate that the applicant has visited the station regularly and without being visiting
the same, it is not possible for him to settle the cases of retired staff as well as ON.R.

cases.

5.5. For that both the Disciplinary as well as Appellate authority failed to
appreciate that the station superintendent had categorically mentioned in his letter dated
19.07.06 that P.I. met the other staff of the station and did/solve the problems of the staff

and take their counter-signature in the settlement papers during his regular visits.

5.6. For that in any view of the matter both the impugned orders dated 31/07/06
and 31/10/06 passed by the Disciplinary Authority and Appellate Authority respectively

are not sustainable in the eye of law and liable to be set aside and quashed.

5.7. For that in any view of the matter the impugned action of the respondents

are not sustainable in fixe eye of law and liable to be set aside and quashed.

The applicant craves leave of the Hon’ble Tribumal to advence more

grounds both legal as well as factual at the time of hearing of the case.

6. DETAILS OF REMEDIES EXHAUSTED

That the applicant declares that he has exhausted all the remedies available

tofiim and there is no alternative remedy available to him.



Y

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT '

The applicant further declares that he has not filed any applicant, writ

petition or suit regarding the grievances in respect of which this applicant is made before

Aany‘ other court or any other Bench of this Tribunal or any other Authority.nor any such

applicant, writ petition pursued and pending before any of them.

8. RELIEF SOUGHT FOR

Under the facts and circumstances stated above, the applicant most
respectfully prayed that the instant application be admitted, records be called for and after
hearing the parties on the cause or causes that may be shown and on perusal of records, be

grant the following relieves to the applicant.

8.1 ‘To set aside and quashed the impugned order dated 31/07/06{Annexure-E)
and ordef dated 31/10/06(Annexure-H) passed by the Respondent No. 4 and 3
respectively. - '

8.2. To direct the respondent to extend the consequential benefit after setting

aside the order of imposition of penalties.

8.3. 'Any other reliefirelieves to which the applicant is entitled under the facts

and circumstances of the case and deem fit and proper.

9. INTERIM ORDER PRAYED FOR

Under the facts and circumstances of the case the applicant does not pray

7

for any Interim order at this state.
10. This application (s filed through advocates.

11. PARTICULARS OF THE L.P.O.

O 1PO.NO. R S T Y 4 o N R
() Date : 2.%. 0%
() Payable at " : Guwahati.

12. LIST OF ENCLOSURE:

As stated in the Index.

v

-



VERIFICATION

I Shri Ambika Prasad Sarma, aged about 56 years, son of Late Madhav Chandra
Sarma, resident of Maligaon, Guwahati-11, Kamrup, Assam do hereby solemnly affirm

-and verified that the statements made in
paragraphs...4:5.,. G282 are true to my knowledge
and those made in paragraphs 4:2=4:%,.4.6.=4:1% ... are also true to

my legal advise and the rest are my humble submission before the Hon’ble Tribunal. I‘

- o

have not suppressed any material fact of the case.

PR

AND I sign this verification on this 4 1% day of March/2007 at Guwahati.

D ke Rencadd Sarmn

SIGNATURE
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'J{&Sl’i‘)CTIION REPORT OF G.KKAKATLAPO/GHY CONDUCTED THE STATION
AGTHORI ON 18-05-06 '

On 18-03-06 1 visited Agthori station and the following points have been noted-

. BOS

As per BOS the following sanction and on roll is available

As per BOS of 01-04-05 Iresent
On roll
Dy.SS =01 ' =01 '
ASM =02 =02
P/Man’A’ =04 04
P/MIPARG =01 =1
LR =0} =01
Porter =()2 =()2
PTR(RG-LLR) =01 = ()1

. Buton ASM/Rg whosc het ad %u arter was at Pandu has been shifted to AGT to avo d «
uommuous T.A from PNO

DRM(P)/I MG w1]1 laok into the matter to ll](,ludb the post from PNO, :
2. Reaulam ation of leave T ey, \ o
- . i L i
DR . . q.«kv. b - ' R \ . [ .

As Dy.SS has indicatéd that no regularization statcmcnt has been received since long.

Dealing bill clerk/E and conc‘emcd PI/1 will fi urm'sh the position. - 'I ‘ ’ - L
3. Vlsmng board'of Welfdrc lnspccto: Labour laws;wage board,roster board, are no* !
-gvailable. . . : i

-

Dy. SS has indicted that no Welfare Inspector visited the station smcc long,

‘ -
- I

- M4, N() g jevaned 10g|~.lu is availuble. Dy.SS has been advised (o open lhu r%lstcr
unmc,dmtc!v Procedure b1 gricvance has been indicated to Py S5,

S. P MF & ;3;1:\;;1\&.1

'
No (ivcrdup ol PMIE und refreshor till 31-05-00 is available.

6.  Safety rules and circulars have been maintained properly.

70 Issug ol P/Puss & PTQ

n

. i
records Records are maintaining properly.’

R » ' : ’
' . : Contd..2
" 1
' ' , L,
' ' . po
; |
1 - ll ™ - l_ l
Atti&t:d | :
. P
yrs- _ )
ddvocase ‘
; IS n;"‘-‘ s
y - '
v lj? 2
| i

N

: ,, J
Privilege pass and P'TO are being issued from the station.Verified issue register and stock !

i
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Reap \ -

Sri Sontosh Ghose. ASM who was engaged in N.J work at GHY from 19.9.05 10 4.10.05.
submitted T.A journuls to AOM/GHY in time. Butno "T.A has been paid by AOM/GILY, and
dealing bill clerk/E will furnish remarks. ’
9. Sri Joydev Sinha.Porter appointd on 2-02-06 has not been paid regadar salary for the
month of April paid in May/06 Ch.OS/Bill/GHY will furnish remark.

10.  Dy.SS pointed that full payment of salary has been paid to some staff though abscnce
has been shown in the muster roll.

As for example Sri D.C.Boro, P/Man’A” was marked absence on 20-03-06 and 3-04-06.
But no salary has been deducted. Dealing bill clerk/ts will furnish the remark.
11. Quarter and drinking water condition.

There are type-11 quatrter—4, type-1 quarter—8 arc available. But the quarter No-1/6 A

type-IT is not in a pasition to reside without repairing, T/0°B” type- I is lying vacant.

3

There are 5 Tube wells are available in the colony and station. But out of 5 only onc Tube
well is in working condition . So ditliculty arises for drinking water both in the colony and
station.

' ; . 1
12; ! Apnroachmg road
f '
'

After construction of road and ROB conneeting [T to National Highwhy thfe approach
road to station has been blocked. Armn;_,ununt may be made to construct the appr oach road

Sr. DEN/MLG will look into the mattér. - /

! PR

A ‘ Lo ' ( GK.KAKATI)

e o 3 . APOGHY ‘
Nq-l./gwl\zﬁ&(,ljnsummn/(s!!\' . Dated,215/2( )0(; .
Copy forwarded to = o " t ‘
1) GMPYMLG | . x - |
2) 0S/G {o DRMILMG, w/«wfr | | ¥ !
3) DRMIBYLMG, | - o

4) Ch.oS/BIVGHY |

_5YSri etk ur BB 472 S ,g»,/(i "y ' :
6) Bl Clc,rm,mhl‘im : : ' ! @'

. 10
//"J'('MZS;

;' } - KA |
: R ! (G.KKAKATI) |
| , APO/GILY, :
\ ' i
' l .
{ | l
; .
| }
- * ' .i | !
!
b" ' :

"

T



— 1 —

e | ANNEXURE- 3

s ‘ . ]
“ | CC/)IL/)/(, a2 Le :}0//)(’3’[ d/ \/4’7’7 D 7//9: (y’ ' 1
PO/fvf/v M AT stilion sa 8.5 0C l

-
b e
' . - \
.

"qém'n’ MNO /?/ ,'" K Nz \/z/‘/r'u ‘) /.)V’r' /(l/( (/al S (%'

A / (,.l‘/ ‘. | y ' .

: \ 5n (7
///\ /* (:\ I IIC (/’I }I)I,O ,/,,,/ (.4\' / \j) &') ‘-} C/ ///- /Lf/() '

/

s T vt

/é’&\fx e

NWWL AV 3

T . , )
‘D\/’Kc‘fm‘/ /é)z)m/ { = Ty 53 7 s o
./r) //{/"‘2 4/(') t;)_ -g‘(;v; (/\/)
7 C [ -

{ .
<.41/)71.C CH'/[ '//I/ ,f'l//:”(4'/_5r"

A
I /' R \,

)5( )((/) '{'4f)41 L

//4‘/ }/)/)"/ //\

™ ¢ .t - ! I, (1 29 /ﬂ ‘ ('\ A- §
!,:') / P \ 1 H W 3 / " \ ‘) ) Lanl ‘,/ /\’(’ Kg‘,/q Jrie. ,1\ MY .‘\),,I"'{ﬁ:, ) ) L1 "—%/l) ! ' ~.f
, v/
o~ Y, 6006
o oSty . 'Q VA N (. 7 /<//) ,\//(,,,()'\/
(‘)j /’\/{1_?7,&. /Q) ‘(7‘,‘1‘ Fas . - \[_‘) / ) /74 ; / ) ‘ / | .‘t
~ \ o A e
. Y )"_< S '24'/”?-7 ‘Ar //(/.}Y'l D , . ; { . % .

i

' " /f\) e \ . ’ F | . i ' ' ; . '- .
(’{) \Z‘/h/é; /\/I)A {C’V\\ 'l - ;9VL 1S an' aq /14/[’9 /( {}ﬂ’ '(*(- S'Zn | ~ .h o
‘ :

“ th (— Df) e ’AM 02 - A /.,;,w’;//w /m; oo 7/ Mj

. 2l ¢ vTX ’ 0
| ) U| ( x/n [\ ol % ND,G;LL,//VMALQ |
2ot o P
—=ls - Ke 7'\ bt INED o darv T aenl o 4
[ i) l a T - ’ -
| ¢ INGT Qnmme»wf?fyn
'_L‘)-y Q ‘5 VAR / o ( ( p
\ AR .
‘ ) ! V\'\ ¥ I\/ ! ' “(‘.' Y ) 5_:*.;“-‘5& .‘"-71
‘ ) { .

Lo, ' "‘/ T Ay af(,y;,«u)
E\'ﬂz(m\, NV L}, .'“ Dy g.h‘/,z((r, //wm 6 »

' ” ) M M/(/n <
[ . ”f”/" ? 9/{)«5’?\/ / ( |

( o
; *\d J/\l }x‘/‘( /th e /’(]\ AL /"'(y | | )

. N4 ‘
Y . »
| Cﬂ% R R
‘\,)/ ‘ ( \&\{ , - :'
C/P\/3 5 | 1.15

Attesicd
.' 4dvosc?a,
" 1
|



iy — ANNEXURE-C

STANDARD FORM NO. 11

-—_————4——-—-————

Stahdard Form' of Memorandum of Charge for imposin*;'
Ml nor Penalties under Rule 11 of RS (D&A) Rule,1963

w---—-.——-—-——.——.-—-..-—.....—.——...-...—_..--.—

RATLYAY N

Place of issue_ Jp_//a//ﬂVﬂ/

— — s e swp em e

—.—-—_—..__._-—.-—

'S’hriM o 80 Gormn, PUGHY _ f[f_’/’_& Aoty

A “( Name,desiqnat ion & office in which working)
is herely informed that the undersiqned proposes to take action
ajainst him under Rule 11 of the Railway Gervants (Discipline
and Appeal) Rule, 1968. A statement of the imputatlons cof
mlocondu:f or misrehaviaur on which action is nroposed.to ba
i—aken as ment‘ioned atove, is enclosed

Shriﬁﬂ_é{_/}(ﬂiﬁ’p\_;m.o/o{}@’m [’/// 1s hereby given an’

: opnort'umfy to make such representation as he may * w‘lsh to make

- against the proposal. The. repreéentation, if any, Qhould b=~

sutmitted to the undersigned so as to reach thhln ten days |
off receipt of this memorandun.

——--—-——.-——..-——-—

renresentafion within the period sneciﬁed in para 2, 'it will

If Shri_@ﬂﬁn\;\_ m}aa&%/&mﬁ\ L’/’//fz//*foiln to, submi‘c his

Cove’ pres umed that he; hag no repreuentation to make and crd(.z:s]
- will bhe liahle to be passed aqainst Shri M/J////\m /"f;)*m,.‘f/w(

lo
vhri

. 'uhri ﬁ&pé/tfkﬁg_ aq}g_q_/ _M/xcm s € /0// (254 7

S e Came st eemm mes wew | mw e gy

&M&m

The receipt of this Memor and: shotﬂd e acknowledged b{

.ex-p arte

1' Signat‘ure L_Lﬁo‘fmﬁ_l_ﬂw (R

)
Name-oD"/__ gé/
. »_/\».-.,..4

_,{2‘/_’3( P //’4

—n‘—-.——— w—e e  wen

1, e * (Designation of the competent
WM"KP DQ%?/?LJ«( authority.). .
Crul g/t AL '

(Nane,des 'mal‘ion & M.‘FiCe of t'he Riy. ucrvani)

+

e
J?QO - . . | _ | |
9o - Au@w o o o
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o — 1% ANNEXURE- ch
e A |

Statement of allegation S

During the inspection of AGT station by APO/GHY on 18.05.20006, 1t A
was pointed out that the Dy, 8§/ AGT indicated that no welfare inspector S  ';5
visited the station since fong St AP Sarma, CPYGHY is the concern Pl for oo '
ihe AGT station. In the compliaace icport submitted to DRM(IIEMG office :
vide APO/GHY s letter no. 121 2/tnspection/GHY dated 26.06.20006 1t was |
mentioned by the P1 himsclf that since no grievance register was maintained !
by the Dy. SS/ AGT, he could not sign in the register. Now, if it is truc that t

* he was regularly visiting the station, then how come the Pl never reported to 3
APO/GHY ‘or DPO/IC/LMG ot any officer of the Operating department that ' S
the Dy. SS was not maintaining grievance registers. There is no record il
available in the office of APO/GHY office nor in the DRM(P)LMG office }
that Sri Sarma ever pointed out the non existence of gricvance registers at »
AGT. This shows that Sri Sarma had not been visiting the station regularly.

Sri A.P. ‘Sarma has therefore, failed to maintain devotion to duty which is ‘

unbecoming of a Railway servant thereby violating rule 3 (1) (ii) & (ii) of . : l

the Railway Service Conduct Rules, 1906. }.
;o
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2 he Additiona! Divistocad feah oy Manseor

NG Rathway, Lamdiny Daied o L5
Ssabr Appeabaganiast o L Povide BPUG R0 imndims Scemocnadnsy Noc 08y d e B
W

At die respect Fbeg to sepienent Cae fodiowin i consection with imposinen o sl 1o
chcrement s withheld foc cone vear NC) by DPOTTC  umdimy (Disciplinary wathori vy ad o

siduin NocTOo () dated PEOT Cocnwhich e considersd to be mjustice ey g Eeel

o

Coeoeaplmation of the circumstane ssm Lavour of s innoceace ind report ol s S AR | addoe
ARG Ghy

Piat Siec Ehave already explinned momy representation suliitied to DPOTCT mnding «n

ST 2ets along with o copy of S5 AG TS report addressed 1o A PO /Ghy nceneciion vl =it

weltare mspector at AGT Station, nomy representation submittad (o DPOAC/ mdime o F

.
St which Teet to get Proper consideration of the Disciplinmy authority as o tealt o v ied
sreresard penalty was unposed
Sac b am submitting exphatGen aeam for vornr coradesation and teviews ol e ey 0
That Sty A PO SGhy viated e SGE Siation o 19 00 00,

v ' { 0
Pt ' AR R R

secampanied the psdicton woedtine G pector oo the st o AT Y o (e
]\l!i?x‘\-“\'(i\”\ Wellhre Tnspevton aecomraned the ofhiccn i the e cnrn ot de fons Foas e b e
iy comphiance repart against the e ton note ol APOGhy on 1200000 DPOAE S o,
NMemoranduwm No, 1700 (P)tated 10772000 stated myvoallepation of pon visitng o Ar ol St ion
NSEASGT idicated that no wellare mspector visited the station sinee Tong, That Sie, b i mon ¢
Uhave visited the stalion as per my tentative progeamme I the mspection note of APCAG Ty
no. 4 Dy, SS/AGT has indicated that no welfare inspector visited the station sinee Tong, ve v o
Jurisdiction Wellare Inspector should have to visit the jurisdiction reanbuly, officers of 0 qares
have alsd the Same responsibility o nspect the stafion 7 sub-ordinae oflices, Se.none of T 1 et
eticer visited the AGT Statien sinee fong

Besides our penadic visit, for (illing up o 5, Papers ol NORC & O N R cares we shall §oae o
visit the station/Sub-ordinate ofiices to conteet the staltalso (o talie signature in the setthement pae

' My frequent visit Lo the station and other station will be revealed Trom the data pertairing 1.

2000, 2008 & 2006 (enclosed). ,

That Siey L have visited the AGT Station repafi by and SSASGT b eporCagadngt the s it
ol \Welthre inspector addressed to APO/Chy, stated thad report b em nos s nal toe.

b view of tie abova chanres roup bl ageinst me that "1 the duty ol the Persconel Tnupes 1o 1
Visie the Station in hiy section as frequently e Possible, Tis Job i nol aver by joe (il tpr i

\ LTS v Vo
settlement papers of stall who e retiing aed he vizited the station cepdarty b onled ba e

postne
the vaous Tapses to his contratime otticer (0" are not true Pherelonre the Hnsttion of penalty
above charpes T an inustiee te me which may plense be pecomsidor by yonn s e ok e e e

trom the aloresand charges.
Fshall be geatelul to yon
’ Yours, futhiully
!] ' f - ’> ” I (’ ) )
HPVDRL [T a Sa0] S aleinin

Chict Personne] Taspector

Guwabinti

: »
Wy
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Name of Retired oiatt

From 01.01.04 t0 31.12.04

51 No. -

"I

N

Name

Sri Bishan Deo

| Sri Haril Shaw

Designation
L T/man/NGC

SSE (c)/GHY

. DiRetircrient

31.01.04

| 31.01.04

315 Tapeswar Prasad Tech/1/PNO © O 31.01.04
4 i Sri Nirmal Ch. Paul Porter/PNO 29.02.04
5 Sii Kamala Kanta Das Hiclerk/GHY 29.0"2‘(}{1
6 |SiMC. Gha Fech/1IGHY 29.02.04 |

S Masum

S Ganu Shah~

Sri Tarini Show )

S, T/man/GHY

TechiiGhy

Sr Harmohan Deka

CiFiGHY

Sr. Trackinan/NGC

C31.03.04
7 30.04.04
30.04.01

e

11 | SriTaraKantaBaishya | Tin Smith/GHY 300404
12 1SriP.C Rajbangshi Techit/GHY | 300404
13 |SiSC Mali . Tech/1/GHY - 30.04.04 .
14 | Sri Raghu Nandan Das Phman APNG T 418504
15 | Sri Nami Gopal Sutradhar - | Carpenter/GHY | 31.05.04 ;

-~
(28

-3

184 Git Ram Pandey

ST Appalaswani
1 Sii Ramendra Ch. Nath
1 81 Pula Talegn

Sri Appaya

Tech/1imac
Kovman/GEyY
S (CPNO
Toch/ 1P NO

Trackman/NGO)

31.05 04
50,06 04
30.06.04
50,06 (4
31.07 04

31.10.04

21 | Sri Hubnn Al TOMMI G $1.07.04 i
22 | Md. P.K. Rakshil Tech/1/1PNO - 31.07.04
. 23 | SriGopal Ch.Dey | Tech/11/GHY ©31.08.04
l 247 TSASR Majumdar 7T Sealman/PNO .| T30:09.04
L 25 Sri Tarun Barman Tralleyman/GHY 30.09.04 f

i
i

8estec

%

Sri Tek Bahadur

| Sri Naba Gour

Sri Gopinath Gena

Sri Aviman Ch. Majumdar

P Sii dugarmath

f Sti Batahu Ram Doka
Ve ‘

i SpPauimal Roy Choudbory

S0 sotanwit oo

v el gieite e e

b S

| Sr. Trackman/NGC
'St Trachman/GHY

MCM/CIHY

FSWM/CTY

: S brachnem/onty

, ?l‘( AINEIE

i boedod iy

B T A

31,1004

31.10.04

31.10.04
a1 10 01
NP R NR
Yo hiA

PR IR

° 4 . o o C el )
T P LN iy WOL T UTURReP (NI DTN , 0. -1 N ST v e W™ -
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Other than Normal Retirement Cases

From 01.01.04 to 31.1

TG, N Gne

i late Munilal Gour
| I

“lale Kamch Das

5 SriHari Ram Dubey

Late Rajk cumar ila;onq

Uate Putaye
;- l)b Ram Kewal

Sri Pijon Kr. Deb

8 Sri Janaki Ram

U ol Dili}') Kr. l\fh.x'khc*-x”w:
10| Late Haren Kum ar

H L ats Amiit Smgh Bardalei

Lat e Rati Ram T

Late V. Knshna

Sri ‘\Jomal Ch ‘Konwar

Late Gobinda Boro

17 " lale Onkan Nalh amqh
i
i
. ; S

15 Late Satya Narayan Sengupta

! v

2.04

Dusic_‘;n;x ion
X l'i'acknmm{‘du(
| Ex Trackman/GHY
Ex TEMIMLG
Ex Trackman/NGC
1 Cx Trackman/GHY
Ex Trackman/GHY

12 x !\/l;_m/(;:-.y
x Tach/h

Ex IENIGHY

Ex Tech/MT1MLG
Ex CiFitler/11
Ex Trimmer/GHY
Compulsory Rtd -

Ex OFMGIY

Ex Tech/111/GHY

Ex TrackanNGE | T

| Trachiman/GHY |

" DiRetirement ;
T 036704

230104

170603

250104
C 220204
300204

idos04T
OB.0c0d

$24.05.04

fx i"Ec't'im, GHY

254204
éOT?""oa"w

10.11.04
7011004

26.12.04

180704
- 21.08.04
06.09.04



SI. No. |

|

L]

(@3]

10

Name of Retired Staff

Erom 01.01.05 to 31.12.05

" Name
1JSr-iT\'/lu'kunda Singh

{'i Sri tHlar Kanta Kakati
| St Motilal Rajoha

& Kalipada Das
Sri Netai Ch. Bhowmick
51 S. Roy Choudhary
'Sri Siba Presad Gowala

Sri Kamaleswar Das

| Sti Appalaswami

Sri Sarda Ram

Sri Narendra Nargaty
Sri Sital

ST Perumata

Sri Rrjani Kalita

Sri Manish Dhar

Sri Umesh Singh _

| Trackman/GHY

Il Dcsighation
l‘ Mackaman/NGC
| Male/GHY

5 Trachman/GHY

{ Trachman/NGC

| Tech/1/PNO
i HTPOMLG
| 0.5 MINGE
‘ Sr. Tech/GHY

|
‘l irackiman/NGGC .
! Trackman/NGC
Male/NGCO

| Male/NGC

TPOMLG

SroTech/GHY }

' DIRoiir'é'h'zcm
31.01.05
101 G
3101.05

1 31.01.05

1 31.01.05
31.01.05
26.02.05
28.02.05
28.02.05
31.03.05
31.03.06
31.03.95
31.03.05

7 31.03.05

7310305

“SiAttendant

31.03.05

Sri Sarbeswar Nargary

Sri Krishna Deka

Md. Aziz Khan

TSR BP. Chamer
“TSRAK. Ghose

$TRCE Chakraborty

S BHIees Ronih

Sri Pairthally

Sti K.K. Mallick

Vs aedesn

| Sri I'\“/i,va Bhowmick

SniT. P-er‘umala“ i

"SH Biswanath Basfore

SriSubal Ch. Das

33

34

35

36
-

39

.

SsadRsFoy

Sri Mono Ranjan Malakar
‘| Md. Dhana Ali ’

SH Kamnalgswar Boro |

S Jalindia Ch. Roy
Tgnecisen

Sii Ranf\%na ra Ni\raya"h 'Gk':lj.f)l:'l

Sii Samiv Kant Sinha

1S Padmal Bhnttcharjee

Trackman/NGC
Trackman/GHY

| Tecn/iiGHY
Mem/PNO
Teach/IMLG

SE/GIY

| Trackman/GHY

| Sr. trackman/NGC

| Mate/GHY

SE (Tele)/MLG
I'Mate/NGE
Tech/MGHY
Mate/NGE

| 'sr. Trackman/NGC |

Keyman/GHY -
Male/NGE
Trackman/NGG

Sr. Trackman/GHY o
Toch/t HOHY
SSI(EGIY
SL(oyony

1. G witxy) M1 G

T

PaintcolGlly |

30.04.05
" 31.05.05
31.05.05
31.05 05
" 30.06 .05
30,0605
T 31°07.05

T 31.08.05
"31.08.05
31.08.05

" 737.08.05
130.09,05
311008
730.11.05
730.14.06
314200
41.12.00
31.12.0%
311200
T 31.12.00

S102.00
41,172 0

300405
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Other than Morimai Retirement Cases

From 01.01.05 w0 31.12.05

Name o

Late Rabi

' Late Sunath Bordaloi

i Late Jusodha

" Late Babul Ch. Rai

l
1
|
I
’ |
' Sii lakhiya I\aqm Gorh
Late Pravash Chokiaborty

Late Gopa! Barua

9 | Late Samin Ch. Rava

10 | Late Bindeswar Kanti

11 Late Bishﬁ Biswas .

12 Sri ramaiya Arjal
13" | Late Satish Ch_ Kalita |
14 Late Shyamal Dey T

15 I'SriSwapan Kr Dey
16 |Late 5.S. 1 Putaraystha

/| SriSimadri

8 Late Narayan Ch. Doy

19 Late Sakhi Chand .\/fdlljlll

20 Late Chatmqum ‘ o

21 | lLale Gopal Ch. Ghosh

22 | Smt. Uma Choudhu:y '

23 | Late Sambhu Panl

i-"'>< Koymah/(*l-w

“Extech/1/GHY

[ Extech/111/GHY

Hex Tech//at Y

“Ex Trachman/Giiy

Sri Purna Ch. Dey

Designation

L>\ Sr Trackmal/Gi iY

x K eyn»an/(;l o
Ex f@ch/ﬂ(;HY
x B/sonith/ T1/GHY
Foch/ T HGHY
Ex Tech/1T1T1GEHY
Ex Trackman/GHEY
Ex Trackman/NGC
‘Ex Trackman/NGC
Ex Gateman/GHY

Ex TechA11/GHY

BJiRS etlroment

18.02.05

©26.02.05

26.02.05
15.04.05
07.04.05
31.06 04
14.03.005
16.05.05
31.04.05

505,05
Toe0e0E

26.03.05

Ex Whal/helper/GHY
(Vol Rid)

Ex Trachma/NGC - o 3

Tech/THGHY

F=x Joep D /[GHY

Ex mate/NGC

Ex MCM/IGHY
CTPOIMLG (Vol Rid) +

Helper/Ghy (Mcdically Unifit)

20.09.05
26.07.05
28.04.00
29.00 01
19.10.0%
29 10.05
- 09.11.05
31.12.05
18.1:22.05
12.12.05

|
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Name of Retired Staff
From 01.01.06 to 31.12.06
2005 = 355 {N.R;_} ‘

SLNo. T Name ~ Designation " DIRctirement ;
1| SriNingina Sr. Trackman/GHY | 31.01.06 l
2 | Sri Timla Basfore .‘ Mate/GIHY 31.01.06
3 | SriPandri Chamaya St Tréckh’i%‘m/-GHlY”M 7310106

4 I'SriMadhu Sudhan Dey (no 1) | Tech//GHY T T 340106
5 | Sriram Charan  iMateNGC T T8 0206 |
6 | Sri Chena Ran Das. Tech/1/GHY 31.03.06 |
7 | StiMR.Debnath Keyman/GHY 31.04.06
8" |'Sritam Nawaz Jdr PeoniGHY '31.06.06 l
9 ‘ Sri Bhubaneswar Sr. Trackinan/NGC 30.04.06 ,
10 | Md. Musheb-Ali 1 Sr. Trackman/NGC 30.04.06
11 | SriRam Lakhan  ° Sr. Trackiman/GHY | 31.05.06

12 [ SrPuaRam TS TrackmaniGHY 1T ”"'Ji 0506

13 TSAKK Kundu o | Sr Trackman/GHY | T30.06.06 :‘
14 Sri Hasan Mia Sr. Trackman/NGC 31.07.06 ?

|" 745 | Sri Hara Kanta Bora 1 Tech/1/GHY — 1T 3107 08 |
16| Sri Parimal Ch, Duy - Tech/YGHY 31.07 06
17| S Kamakhyq ' Sr. Trackiman/NGC | 7 31,08 06 \
18 | StiBhadra Deka lsww/cHY T T 30806
19 . &TEZOO T - ST'. TIUCI(I!‘lEil]/@HY T _3] 0? 06

20 | Sri Makioo Ram | Driver/11/GHY 31.08.06 |
21 | Sri Kanak C"h""'Saikia‘ 7 TRevitter/1IGHY ©31.08.08
22 '“'é—r]”Dihp Roy T TWateiGiy T 30.09.06 ;}
23 | SriAdiRam Born T Sr. Trackman/GHY | 30.09.06 ’

Sri Kesho prasaad keot

‘Sri Sew Prasad Pashi

Sri Dharma'D”utla’Sarm'a

Sti Ranjit Ch. Aine
Sri Abodh Nafh

Sri Bimal Ch. Bhowmich

‘ Sri Tanku Kohay

Sri Nepal Ch. Sen

| Md. Sam Ser Ali

Sri KADGI]U Sun'l'wén“be't;ﬁéfﬁ"'”

| Hd TNC/KYQ

S Trackman/GHY
Keyman/Gry

Tech/ HGHY
Welder/GiHv

Achinan/NGE
Cieeh/HGHY

NI

|

, G ym”n/u! Y
I' Mate/NGC
|

{

i

|

{

St Trackman/GHY

30 09.06
30.09.06
30.09.0¢
36.09.06

0 30.09.06

5110 06
31,10 06
30.11.06
30.11.06

C3147.00

5l Sri Sushanta K, Sen AV , 31012 .00
b St Lal Mohan Bin v Bicko/opy JT 12006 i

Al < B
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Cther than Normial Retiremnent Cases

From 01.01.06 to 30.06.06

Name
‘Late Appa Roo

Late Baleswar

| Late Manik Ch. Boro

Lale M. Tata Rao

L.ate Puna Ram Bora

Late Promod Ch. Pathak

p

Late Dhareswar

Painter/GHY
. Painle:/GS»‘i\"‘
Ex St FrackmaniGHy

Designation

A N R LA e

Sr. Trackman/NGC Expd. |

Sr. Trackman/Expd.

Sicleaner/GHY

s

¢ St. Trackman/Expd.

 DIRetirement
s0rds

T Thiozds !
04,07 6
23,01 00 *

.03 00

09.06.006
"19.06.06




if: A Co e

\.&

BORR/ VAN VIR VIR R

P ST v e F. Ratlwey —9( — NNEXuRE —
:}3 ; o= . i * ' ’
> L office of the
L) < ' : Divicieonal Rly. Manager (p)
)’ - Lunding
0. Miner- 1/06 (p) Dated 31410-06
Te . o : ‘ | SR
Shri AP, Sm’ia‘; \/'" : . .
| g:gr;;/@m o
Sub g Ordex of Appellate Auth‘erity "6
Ref i~ Your apreal dated 18-9.05
C Yeur absve appeal was submitted te Appellate
Autherity - ( RN/LMG} whe has pasped the follewing erderss
; | _efder 2f_Appellate Authority
. “ I heve resd the chargs, the Fepregentation)
the NIP end the éppeal, I am not setisfieq
R i With the 1ist ¢f retired staff oo preof ef
‘ being visited the statiensg, The clapl ey eo
has net indiceted when he has vigited the
statien, eithar in his ropresant aticn or
2 appagl.
The penalty 1s hewever reduwed te stopage
of incr_egngang VYithout cunutative LQffect far /
Slaix) menthy, w (- - L Y8 effect g
’\/ V T
AMS A
( Ko P, 1 h }
" DPO/ IC/1.bi0
('Diaciplinary Au\thetity‘ )]
Copy te 1w 1) 05/my at office
o 2) aro/Gy ‘
( K.P. Singh )
RRO/YC/LMG
‘ b
WY & 4
S
o F
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DIST. - KAMRUP k“g ?
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : Q %
GUWAHATI BENCH AT GUWAHATI .
0.A. No. 65‘ of 2007 i §
Shri Amblkav Prasad Sarma......... Applicant -~
-Vs- :

Union of India & others.............. Respondents.

WRITTEN STATEMENTS ON BEHALF OF THE
RESPONDENTS. '

 The Written statements of the Respondents are as

’ follows .- ,

1. That a copy of the Original Application No. 66707( herein after
referred to as the “ application” has been served upon the respondents .

The respondents have gone through the same and understood the contents |
thereof.

2. That save and except tlie statements which are specifically admitted
by the respoﬁdents , the rest of the statements made in the application may be

: treafcd as dented.

3. That the statements made in paragraph 4.1 to the'application the

" answering respondent has no comment unless contrary to the records.

4. That in regard to the statements made in paragraph 4.2 to the
applicatioﬁ the answering respondent has né comments and does not admit
anything cdntrary to the records. The answering respondent further begs to
state that the averments made by the applicant is not true as the respondent

served the show cause notice to the applicant Sri AP. Sarma vide

Memorandum No. EQ/ 27-A (DAR-Minor) dated 10.05.05 due to misconduct
or misbehaviors in performing his duties against which he has filed a Case

“pefore the Central Administrative Tribunal (CAT), Guwahati bearing

O.AN0.66/07. Hence the averments made by the applicant regarding
rendering of his duties and responsibilities as entrusted to him without any

blemish is completely false and baseless as he was found guilty of misconduct

t/A

N: B Lly., Guwuhoti~]

-~

A

) el B




2 L §

or misbehavior in performing his duty and in complete violation of Rule 3. 1§

(i), (i) and (iii) of the Railway Service (Conduct) Rules, 1966 and as such he § 5
& =
was imposed with a minor Penalty of withholding of increment for one year § §
(NC) by the Disciptinary Authority dated 31.7.06 f
5. That the statements made in paragraph 43 44 & 45 to the :2
apphcatmn are not admitted by the deponent. The Asstt Personnel Officer | % i

Guwahati has authority to make inspection and surpnse visit to any station to
ensure whether or not any employee working under him is performing his duty
sincerely with a sense of devotion to duty . Further there is no such procedure
“that the concerned mspector should always accompany the officer concerned.
The answering respondent further begs to state that the compliance report
after detection irregulaﬁy during surprise inspection does not cure the
- misconduct, insincerity and lack of devotion to duty. It is the duty of the
concerned Personnel Officer to ensure that the Grievance Register is properly
maintained by every Station Master of his Jurisdiction . The APQO, Ghy after
" detecting lapses in course of inspection forwarded the same to the concerned
. higher authority for information and necessary action.

6. That the statements of allepation made in paragraph 4.6 ate untrue
allepation. The answering respondent begs to state that the charge leveled
against the applicant was not only for non visiting of Agthuri Station but also
for not informing the administration regarding non existence of Grievance
Register which is an ample proof of non visiting of Apthuni station.

7. That the statements made in paragraphs 4.7 & 4.8 to the application
are not acceptable at all and the same are hereby denied by the answering
respondent. It may be mentioned herein that the applicant submitted his
defense statement/ representation against the memorandum of charges and the
Disciplinary Authority after considering the defense statements and the facts
and circumstances of the case disposed of the matter rightly imposing minor
penalty as stated in the aforementioned para- 4 of the W/S .

8. That the statements that averred in paragraphs 4.9.4.10 & 4.11 are
not admitted by the deponent . The answering respondent further submits that
on appeal being preferred by the applicant , the Appellate Authority however,
reduced the penalty to stoppage of increment without cumulative effect for 6



"‘

(Six) months As such there is no illegality & infirmity in passing the order of
penalty to the applicant which 15 just , proper and reasonable and the same is
sustainable law. The competent authority passed the order of penalty with due
care applying judicial mind hence the question of violation of natural justice
is out of tune. The answering respondent further begs to state that the
applicant has not exhausted all the forums of law for redressal available to
him. As per DAR rules, there is provision for filing revision/review petition .
The applicant has not availed/exhausted ail the avenues ,as such the
application is not maintainable at all and liable to be dismissed.
9. . That from the facts and circumstances quoted above, no arbitrary
- and discriminatory  exercise of power committed by the Railway Authority
and there is no violation of fundamental rights as alleged by the applicant. The
applicant has no prima facie case at all.
10. That the application filed by the applicant is baseless and devoid of
merit and as such not tenable in the eye of law and liable to be dismissed

" personn.l Cfficur
U! El Lly'l Guwahau-l

"Dt

11 That in any view of the matter raised in the application and the
reasons set forth thereon , there cannot be any cause of action against the

respondents at all and the application is liable to be dismissed with cost.

In the premises aforesaid , it is, therefore, prayed that
Your Lordships would be pleased to peruse the records
and after hearing the parties be pleased to dismiss the
application with cost. And pass such other orders/orders
as to the Hon'ble Coutt may deem fit and proper

considering the facts and circumstances of the case and
for the ends of justice.
And for this the humble respondent as in duty bond shall ever pray.
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| VERIFICA TION

I Shri. ému %ui; Zéwzf _Sonof. a&/ZZ @M

Chos . /(a/téwf ........ .resident of . ”;wbm%& Z ...
 at present working as the.. 92/, ./ﬂ)/xlﬁb*m/ W)&g)

competent and duly authonzed to sign this venﬁca’uon do hereby .
solemnly affirm and -state that the statements made n paragraph
1to 10 & 13 are true to my knowledge and belef , and the rests
are my humble subrmsswn before this Hon ble Tribunal 1 have
not suppressed any matenal fact. , L |

 And I s1bn this verdicauon on tlus R07A . .day of |
Iune 2007 at Guwahan

.-!.

DEPONENT

| DIVL Pcrsonn el Oﬁ’f!’r ' .

. Ge H}' s Gulisti=d

%ok & ok ok Kk ok ok ok oR % ook ok ok
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Guwahati Berich

BEFORE THE CENTRAL ADMINISTRAVE TRIBUNAL }
GUWAHATI BENCH

[

fr144 b

Union of India and Gihers,

REJOINDER TO THE WRITTEN STATEMENT FILED BY THE RESPONDENTS -

1. That the applicant has gone through the copy of the Wrilten Statement submitted by

St

3,

e Respondent and has undersiood the contents thereol. Save and except the statements,
itted herein below. Other sialemenis made in the wrillen

) 1 IR TS SR TL N o e
Statements are categorically dented. Further the ctatements, which are nof borne on recordg,

are also denied and the respondents are put to the siricfest proof thereof.

2. That with regards to the statements made in paragraphs 1, 2 & 3 of the Written
Staternents, the applicant has no comment to offer
2. “That with regards L_ the siatements made in paragraph 4 in the wrilten statements,

: -

the applicant while denying the stafements made therein, begs to state that the z‘espcfzdents

Ez?&?»& ot aénied iyt

different posts, more parficuiarly the 20 years of service rendered by the appiisant ag an
Welfare Inspector wiihout any blemish as has been sialed in paragraph 4.2 in the or iginal
application. Hence it iz deemed to be admitted. The only averment made in the written

statement iz that ahout the allegalions leveled against the applicant in the impugned

P R ¢ N RS N JUGUIIRgS PR AN . S,
memorandum o uaﬁgcs are noiming else but iinagiiary one
4, That with regards to the statements made in paragraph 5 of the written statements, the

applicant while denyving the contentions made therein begs to state that although there is n

b A o U, U S SNSRI = AN NP S S . e ¥ PRSI SR S am %o
var of surprise visit by any officer fo ensure whether any employee working under him is
o rine his ditu o v ar aok b o rnse i hon be inc e 3 was
performing his duly sincerely or not: but i iz not the case in hand. In the instant case, it was

the pre-determined intention of the Officer concerned who had visited the Agthori Station

without informing ihe applicant intending only io give an adverse remark against the

&
avy ',E-; ¥ he ool SVerY fie yrmde 1 narooranh ,_’i 1 hac t nz. ‘i 131 50 iy th sxredt
S Cant. 10 BaIG gvermnenis made i priEss ag}u £ 1 08E o £en gent ".'w in ne wrigen

statement. Further the AP O, Guwahati without mfimating/ informing anything about the

t

s .
ol
21]a]oF

Wing .
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lapses detected by him forwarded the same to the higher authority for necessary action

against the applicant which has proved the pre-determined intention of the said Officer.

5. That with regards ¢ atemen t, the

he statements made in paragraph 6 of the written sta
applicant while denying the contention made therein begs to state that the grievances register

aintained at Agthori Statzen. was available; but the present Deputy 8.8/ A.G.T. on several
visits of the applicant stated that he had not found the grievance regisier at the time of his
Joining in tie Station and the applicant in his such visit requested the Depuiy SS/AGT to
search for the said grievance register which a.,pect of the matter was duly informed to the
APO, Guwsahatt by the applicant. As such, the allegation for not informing Administration

regarding non-existance of grievance register does not arise. So far the aliegation of non-

ai
visiting of Agthori Station is concerned, the letter dated 19.07.06 submitted by the Deputy

SS/AGT c'iearly proved the fact that the applicant had been \fisite‘d the stafion regularly. As
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such, both the allegations i.e, for not informing the Adm ’ri_’-ﬁ"ﬁcm regarding non-exisience of

grievance register and non- visiting the Agthori Station are not correct af all, hence denied.
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That with regards to the statements made in paragraph 7 of the written statement,

the applicant while denying the same begs to state that the Disciplinary Authority did not

consider the defence statements at all and in the facis and circumstances of the case, the
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Disciplinary Authority could have warned the applicant instead of imposing the penalty.
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7. That with regards to the statements made in paragraph § of the Written Statements,
the applicant while denying the contention made therein begs to state that the Discip}inary

Authority as well as the Appellate Authority did not app;y Jll('liCid.l mind at the time of

consideration of the case of the applicant and imposed the penalty that too ‘ot this lest gtage of

his service without considering his past blemish free services rendered by him. It is pertinent
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nerein that as per the provisions of rules, it is not mandatory to prefer

to mention
revisionfreview before coming to this Hon’ble Tribunal but there it no bar to review the case
of the applicant for the amthority in their own motion. As such, the question of non-

maintainabiliiy of the present application does not arise.

8. That the applicant bege to state that the respondent authority neither controverted nor
denied the allegation and statements made in paragraph 4.12, of the Original Application
Tegai‘éiﬂ ot Df rovidin g easonable Oppor uxm‘y o iire app cant and noi mzumammg the
proper procedure efc, while conducting the inquiry and imposition of penalty on the basis of
the said inguiry in the written statements. As such the same shall be deemed to be admitted

by the respondents
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S. That the applicant begs to state that in view of the contentions and averments made
herein above, it is a fit case wherein this Hon’ble Court may be pleased to interfere in the
matter and be set aside and quashed the impugned order directing the respondents fo extend

all the consequential benefit with costs.
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I Shri Ambika Prasad Sarma, aged about 56 years, son of Late Madhav Chandra
Sarma, | resident of Maligaon, Guwahati-11, Kamrup, Assam do hereby solemnly affirm
and verified that ' the statements made in
paragraphs.......... Mk T E are true to my knowledge
and those made in paragraphs...... %Sl et are aleo frue to

my legal advise and the resi are my humble submission before the Hon’ble Tribunal. I

have not suppressed any material fact of the case.
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AND 1 sign this verification on this ' |"day of Mezeh/20




